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ORDER

PER R.K. PANDA, AM:

This appeal filed by the assessee is directed against the final assessment
order of the AO u/s 143(3)/147 r.w.s. 144C(13) of the IT Act, 1961, relating to the

assessment year 2010-11.

2. None appeared on behalf of the assessee at the time of hearing. However,
application has been filed by the assessee seeking withdrawal of the appeal on the
ground that the assessee has opted to settle the dispute relating to the tax arrears for

the assessment year under consideration under the Vivad Se Vishwas Scheme,
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2020. The assessee has also obtained Form No.3. It is accordingly requested in

the application that this appeal may be allowed to be withdrawn.

3. In the absence of any objection from the Id. DR, the request of the assessee
for withdrawal of the appeal is allowed. Accordingly, the appeal filed by the

assessee is dismissed.

4. In the result, the appeal filed by the assessee is dismissed as withdrawn.

The order was pronounced in the open court on conclusion of the hearing

itself, i.e., on 04" February, 2022.

Sd/- Sd/-

(KUL BHARAT) (R.K. PANDA)
JUDICIAL MEMBER ACCOUNTANT MEMBER
Dated: 04™ February, 2022.
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